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THE RPONDENTS 

1! 

ICE NOFE 	' 177 F 	 ORDER. - 

'28.4.95 	Learned counsel Mr M4Chanda is present: 

for the applicants.Learned Sr.C.G.S.0 

MrS.A1ifor the respondents. 

• 	 . 	 The applicants have sought permission 
I. 	to file this application jointly under 

ftils appi*tt0 	 Rule 4(5) (a) of the C.AT.(Procedure) 
and withintiw^ 	 Ru les 1987, 
of Rs OI- 

- Heard Mr Chanda on that issue and 
sited VIu( 

since the applicants fulfil the conditions 

ti 	 stated in the rule permission to join in 

4kY
this 	

• f th theapplication has been submitted 
fit 	

seeking of transfer of the applicants 

from N.E.Telecom.Cjrcle to Assam Circle. 

It has been stated by Mr Chanda that the 

applicants have opted-for their posting 

& . 

	

	 in .Assam Circle at the time of bifurcation 

of erstwhile N.E.Telecom.Circle but they 
Repondaflt vide !PO/B 	I 	could not be accommodated at that time 

Lk, 	 it :due to thei position of the'iiseniority and 

availability of vacancies in Assam Circle. 

- 	i The applicants have, been pursuing the 

P16 	 matter by submitting representations. 

contd.... 
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28.4.95.\ 	.Perused the statements of grie- 

vances and the reliefs scight for. 

The application is admitted sub,ject to 

rthe determination of time limitation 

at the time of final hearing. 

Issue notice on the respoents 

	

• 	
'brReisteredPost. Written statement 

bç..sbmitted'by the respoents on 

......•. 	 . 
Pendency of this applicatipn. 

	

..;.. .•.. • 	 . ... ... 	 not bea'bar for the respondents 

to 	consider the requetV 	the 

.........................................................--.••• 	.:appl4ans for their transfer to ANam 

	

. 	
..-.. . 	'Circle. 

H 
Member 

pg 
 

'V. PG  )&6.YTio 	If &s 16,6.95 	Learned COUnsel for th 

parties are present. Learned r. 

C.G.S.C,, Mr S. AU, prays for 

further time for ajbmiasion''o 

(%lA 

	

	 written statement. List on 4,7.95 

for uritten statement and further 

• 	 order s. 

• 	H.H 
(P, 	 nkm . 	

. 	 Member 

i 	9)' 

/ 
(- 	 m4) O-1  

12.9.95 	 To be listed for hearinç on 

22.11.1995. Liberty to file counter. 

	

Member 	 Jice-Chairman 

-- 
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Mr M.Chnda £ or the applicant. M 

S.A)4i,Sr.C..G..C.for the respondents. 

Al the fequest of learned Sr:CaG 

Mr ¶1 he is 011ovied time to file ccun 

List on5.6.96 for counter and 

furt er order. 

Member 

i. 
,Mr.M.Chanda for the applicant. Nor 

for _he,responèents# Written statement 
has dot been submitted. This case is 
•relatiing to transfer. .. 	I  

To be listed for hearing before 
Bench' on 10-7-96. In the meantime 
respondents may submit written staten 
with copy to the counsel of the appLca 

Inform the respondents, 

Member(A) 1---... 

Member(J) 

a 
10.7.96 Mr. S,Alj Sr. C.G.S.Ce for the 

respondents; 

Written statement has been subm. 

tted. Copy of the same may be served on 

the counsel of the opposite party. 

List for hearing on 24.7.96. 

ot—-ø- 

' t&, 

0 

11 

Member 

I 

5' 
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I k'7.94 	 Mr. 	MChnd 	 fr 

	

- - 	- -, - 	
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applicants. 

	

1 	

-Mr. S.Ali,Sr. C.G.S.C. present for the 

respondents. 

Mr. Chanda seeks for adjournment. 

Adjourned tor hearing on 8.8.96. 

Sri 
A 

ow l  
Member z 

trc 

.4 	 . 	, , 	 • •. • • 	. 	 . 	 . . 	 • 	0 	 8 4 * S • ( • 	• • 

• 	••• 	 •• 

	

• 	
• 	 seeks adjournment. Mr S.A1i,Sr.C.G.S.0 

	

J^17 	 has noobjection. 11owed. 
'—' 

List for hearing on 3.9.96. 

	

• 	 I 

I 	 I 	
•5 	

8 

f4rnhr 

I I 

- 	. 	. 	S 	 • 	4 

3.9.96 

II 

Mr M.Chanda for the applicant. Mr 

S.Ali • Sr .0 .0. S.0 for the respondents. 

Counsel of the parties have comple-

ted their submissions. Hearing concluded. 

Judgment reserved. 

Meniker 

I:'.. 	11 	
I 
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I 	
20-9-96 	r.C.G.S.C. Mr..Al1 

 

respondents. Judgment and Uer pronoun-/ 

ced. pp1icatiOn is dismissed irI terms 

of the aforesaid order. No order as to 

costs. 

Member 

The order dated 20.9.1996 is set 

aside vide order passed today in R.A. 

No.1/97. The O.A. is restored for fresh 

hearing. 

This is not a àase of ordinary trans-

fer. Therefor.e•place the O.A. for hearing 

before the Division Bench. 

List on 9.6.99 for fixing a date 

of hearingore the Divison Bench. 

Send copy of this order to all the 

parties concerned. 

-• /A 

t A1(i 	55 1-v 

?3 tc? 	ç/16 	
im 

V 	12.5.99 

- 

c; 
 1

3 IA_- 

LL .c9,%Ld9 

/ 

Member 

pg 

9-6-99. 	 Case is readyfOr hearing. List 

for hearing on 14-7-99. 

irer Vi1rfl71  

im 

14.7.99 	Heard in part. List for furl$ 

hearing tomorroW, 15.7.99. 

vice-C airmar 

Member 

nkm 
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• Heard counsel for the parties. 

Hearing concluded. Judgment de live-

red in open Court, kept in. sparat 

sheets. The application is disposed' 

of in the manner indthaed inthe 

order. No order as to cbsts. 

Me er 	 Vice_Chairman 

- 	 ,•.-' 
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j O.ANo 	88 of 1995. 

1 	 15-7-1999. 
DATE OF 

SriGautam Kr. Das & -Ors. 	 (PETITZ0NER(s) 
• 	1 	- 

S/ri ..L.Sarkar & M. Chanda. 	
DVdCATE FOR THE 

PETITIONER(S) 

• 	 -VERSUS-I 

Union of India&Ors. 	 RESPONDENi(S) 

Sri A.Deb Roy, 	C.G.S.C. 	 1½DVOCATE FOR THE 
RESPONDE-NTS 

THE HONBLE JUSTICE SFI DØN.BARUAH, VICE CHAiRM?N.. 
THE HON'BLE SHRI G.L.&1NGLYIN, 

- 	 • 

	

.1. 	Whether Reportersf ]cal papers may be allowed to 
• 	• 	seelhê Judgment ?I 

	

• 2. 	To be referred to the eporter or not ? 

3, Whether their Lordhipg wish to see the fair copy of the 
• 	 judgment ? 

	

-- 4 	Whether the Judgment is to be dirculated to the other 

	

I 	 Benches ? 

• 	 Judgment deliverod 1by Hontble Vice-Chairman. 	 • • 	• - 

4 	 • 
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CENTRAL ADMINISTRATIVE TRIBiJNAL,GUWAHATI BENCH. 

Original Application NO. 88 of 1995. 

Date. of Order : This the 15th Day of July, 1999. 

Justice Shri D.N.Baruáh, Vice-Chairman. 

Shri G.L.Sanglyite, Administrative Member. 

• 1. Sri. Gautam Kuinar Das, 

Sri Joylal Shrestha, 

Sri Brojen Gogol and 

Sri Swapan Kumar Bhattacharjee.. 	 . . . Applicants. 

By Advocate S/Shri J.L.Sarkar and .M.Chanda. 

Versus - 

I. tjnicn of India 
• 	through. the Secretary, 	,. 

Govt. of India, 
Depa rtrne nt of Telecommunications, 
Ministry of'Telecommunications, 
New eihi. 	 . 

Chief GeneralManager, 
Telecommunication, 
North Eastern Cjrcle,Shillong. 

Chief General Manager, 
Telecommunication, 

sam Circle, .Guwahati, 

Sri Girish Ch.. Goswarni, 
J • T • 0. , Jorhat . 	 . 	 S  

Sri Anhl Krishna Singha, 
J.T.O.,Diphu. 

• 6. Sri Pradip Gohain, 
J.T.O, Chapakhowa under 

• 	Divisional Engineer, 
Microwave, Dilrugarh. 	 •. . . Respondents. 

By Advocate Sri A.Deb Roy, Sr.C.G.S.C. 

ORDER 

BARUAH j.(v.C) 

The four applicants have approached this Tribunal 

seeking certain directions. The case of the applicants is 
-ed 

that originally the applicants be1ong.o Telecommunication 

Department of ;N.:E.Circ1e;In.the year 1988 the  

Circle of Telecommunication department was bifurcated into 

two circles, namely, N.E.Circle and Assam Circle. At the 

contd.. 2 
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time of bifurcation of the department options were invited 

form the employees of the erstwhile 	Circle. Pursuant 

to that the applicants opted for .Ssam circle. But in spite 

of that the applicants were alloted to N.E.Circle. The grievanCe 

of the applicant is that this was contrary to the rules and 

procedure. The applicants submitted representation$;.ThGse were 

however not disposed of. Hence the present application. 

2. 	Certain factual aspects are required to be considered 

before taking a decision and it is not possible for this 

Tribunal to decide the matter. We feel that the authority 

should consider the representation and dispose of the same 

by a reasoned order. If options were given then we find no 

reason why they should not be alloted to Assam Circle. However 

this is our tentative view, the authority shall consider on 

the basis of the facts available before them.. Mr MC.handa, 

learned counsel for the applicants submits that the applicants 

may be allowed to submit a fresh representation giving details 

of their grievances. We find no ground to refuse this prayer. 

Mr A.Deb Roy, learned Sr.C..GS.0 for the respondents has. 

no objection if a fresh representation is filed. Therefore, 

the applicants may file a fresh representation giving details 

of their case within a period of 30 days from today. If such 

representation is filed the authority shall consider the same 

and dispose of the said representation alorigwith the earlier 

representationswhichaite still pending,by a reasoned order 

within a period of two months from the date of receipt of the 

representation.:If the applicants are stillaggrieved by the 

decisionof theauthority they may approach the appropriate 

authority. 

The application is disposed of. Considering the entire 

facts and circumstahces of the case however we make no order 

as to Costs 

t)A-Y 

G.L.SANGLYI4 ) 	 ( D.N.J3ARUAH) 

AflTISTRATIVE tEMBER 	. 	 VICE CHAIRMAN 

Wel 
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Béfère the Central Administrative Tribunal 

thahati..Bioh ::: Guwahati. 

• . 	 Shri G.K. ])as and others. 

-Versus- 

• 	

. 	 Union of.India andothers. 

• List of Dates. 

S.. Dates 	Pertius 	 Thra 	lage 

1 All the applicants are 	60 	3 

presently working as J.P.O. in 

• 	 . 	 . different places under Chief 

• 	 . 	 •• . 	

General Manager Telecom, N.E. 

• 	 . 	
Circle, Shillong. 

• 	

20 All the applicants were working 	6.2 	3 

- 

. 	 as R.S.A./Ethone Inspector In Assam,eZ' -  

under Chief General Manager Telecom, 

• prior to the bifurcation of N.E. 

Circle Shillong, during the year 198 80 

3. 1988 	the applicants 	t although 	6.5 	5 & 
• • 	

• 	 & 

submitted their optionfor 	6.6 	6. 

• posting and allotment under Assam 

• 	 • 	

0  

H 	Telecom Circle but they were alloted 	• 

• 	

. to N.E. Circle on the basis of Seniority 

• I'rinciples. 	All the applicants were 

repatriated to N.E. Circle In strict 
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Sl.No. Dates 1articul 	/ 	 je 

compliance of Seniority Principle 

during 1988-89. 

1989-90 	That the respondent No.4, 5 and 6 

io were junior to the.applicants 6.7 	6 
& 

were also working as R.S.A./Phone 6.8 	7 

inspector In Assaxn'Cirele at the 

relevant of Bifuroation of N.E. 
A 

Circle. The Respondents No. 49 5 and 6 

were also alloted to N.E. Circle foil-

owing Seniority principle and repatri-

ated to Nd. Circle during 1989-199 0, 

which would be evident from Annexure-4. 

1992 

	

	All the applicants and private res-,. 

pondents qualified in the J.T.O. 

Ecaxnination. But surprisingly 	6.9 	7 
& 	& 

4 	 private respondents '4 to 6 were 	6.10 	8 

alloted to Assam Circle after 

declaration of result of J.T.04 

Examination on the ground that' they 

appeared examination from Assam Circle, 

in violation of option/seniority principle. 

60 	 Vacancies of 	are available '6.15 11 
& 

• 	in Assam Circle due to various 	6.19 16 

• 	reasons such as on account of supper- 

nuation, resiatior, promotion/transfer, 

death but posting of applicants in Assain. 



jrayLr- 

Assam Circle never considere 

in texns of their option/seniority 

principles. 

Applicants praying for a direction upon 

the respondents to issae necessary orders 
-S 

of transfer and posting in Assam Circle. 

£ 

11 
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CENTRAL MD11INISTRATIEO  TRIBUNAL 
GUWAHATI BENCH :: GUWAHATI5. 

O.A. NO. 88 of 1995. 
T.A. NO. 

DATE OF DECISION 20-9-1996. 

i Sr Gautam Kuzuar Das & 3 others. 	 (PETITIONER(S) 

ADUOCATE FOR THE 
J.L.Sarkar&M.chaa 	 PET IT I ONER (s) 

/ERSLJS 	 - 

Union of India & Ors, 	 RESPONDENT (s) 

Shrj S.A11,Sr.C.G.S.C. 	
ADJOCATE FOR THE 

 RESPONDENT (s) 

T HE- H ON tBL E SHRI G .L SANGLYINE, ADMINISTRATIVE M1MBR 
THE HON3LE 	 0 	

0 	 j 

Whether Reporters of' local papers may be alloued to 
sce the Judgment ? 
To be referred to the Reporter or not ? 

Whether their Lordships uish to see the fair copy of 
the judgment ? 
Whether the Judgment is to be circulated to the other 
Benches ? 	

0 	 0 P 

Judgment delivered by Hon 1 ble Administrative, Member. 

0• 



CENTRAL ADr4INISTRATIvE TRIBUNAL, GUWAHATI BELCH 

Original Application No • 88 of 1995 

Date of Order : This the 20th Day of September,1996. 

ri G.:L.Sanglyine, Administrative Member. 

I. Sri Gautam Kxrnar Das, 
 Sri Joylal Shrestha, 
 Sri Brojen Gogoi & 

 Sri Swapan Kumar Bhattacharjee 	. . . Applicants 

By Advocate S/Shri J.L.Sarkar & M.Chanda. 

- Versus - 

I. Union of India 
through the Secretary, 
$vt. of India, Department of 
Telecommunication, New Delhi. 

2.. Chief General Manager, 
Te lecomrnunic at ion, 
North Eastern Circle, Shillong. 

Chief General Manager, 
Telecommunication, 
Assam Circle, Guwahati. 

Sri Girish Oh. Gosvami, 
J.T.O.,Jorhat. 

Sri Anil Krishna Singha, 
J.T.O.,Diphu. 

Sri. Pradip Gohain, 
J.T .0 .,Ohapakhowa under 
Divisional Engineer, 
Microwave, Dibrugarh. 

By Advocate Shri S.A11,Sr.C.G.S,c. 

• . . Respondents. 

ORDER 

G.L SANOLYINE, ADMINISTRATIVE MEMBER 

The applicants in this application are Sri Gautarn 

Kumar Das, 5ri Joyla,l Shrestha, 5r1 Brojen dogoi and 

ri Swapan Kumar Bhattacharjee. Sri Girish Oh. Goswarni 

is respondent No.4, Sri Ani.1 Krishna 5ingha respondent 

No.5 and 3ri Pradip Gohain respondent No.6. Sri Girish 

Oh • Goswami was junior to Sri Gau tam Kumar Das • Shri 

contd. 2... 
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iil Krishna Singha was junior to &i Joylal Shrestha 

and Sri Pradip Gohain is junior to Sri. Swapan Kumar 

Bhattacharjee. All of them were wOrking within the 

territorial jurisdiction of Assam under the erstwhile 

North Eastern Telecom. Circle. In 1987 this Telecom. 

Circle was bifurcated into Assam Telecom. Circle with 

headquarter at Cktwahati and North Eastern Telecom. Circle 

with headquarter at Shillong. Under the scheme of 

bifurcation options were cal led for from the staff to 

opt either for North Eastern Telecom Circle or for Assam 

Telecom circle. Most of the staff opted for Assam 

Telecom Circle. This created adninistrative and practical 

difficulties as all of them couid not be accommodated 

in Assam circle and as telecommunication services will 

have to be maintained in the other parts of the North 

Eastern Region. Therefore selection was made on the 

basis of seniority. As 'a result some of the junior 

officials were alloted to the North Eastern Telecom 

Circle. The 4 applicants together with respondents No. 

4, 5 and 6 were alloted to North Eastern Telecom Circle. 

The applicants were however, physically relieved to 

join North Eastern Telecom Circle earlier than the 

private respondents No.4 to 6. In the year 1989 a J.T.O 

departmental competitive examination was held. The 

applicants submitted their applications for the exami-

nation to the North Eastern Telecom Circle but the 

private respondents who were not released from Assam 

Circle at that time submitted their applications to 

Assarn Circle. All the 7 officials were selected for 

contd. 3... 

9d 
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promotion to j..o. cadre and were sent for training 

and on completion of the training the Principal, Regional 

Telecom Training centre, Ahmedabad posted the applicants 

to North Eastern Telecom Circle and the private 

respondents 4 to 6 to Assam Telecom Circle, The position 

remains that the options of the private respondents N0, 

4 to 6 for the Assam Telecom Circle stand fulfilled. 

This has created the grievance of the applicants in this 

instant application. 

2. 	In this application the applicants have prayed 

for the following reliefs :- 

i) That the respondents be directed to issue 

necessary orders of transfer and posting 

alloting the applicants into Assam Telecom 

Circle in the cadre of J.T.O. 

ii) That in terms of prayer to.l if the vacanc, 

of iwt are not available to accommodate t 

applicants in the Assam Telecom Circle in 

that event the posting/allotment orders of 

the espondents No.4 to 6 in .ssam Circle 

the CadretofJTOsbeCaflCelled and in the 

resultant vacancies, the applicants be 

accommodated in Assam Telecom Circle. 

The ground for the reliefs is mainly based on discri 

mination on the ground that the private respondents w 

were juniors to the applicants were preferred by send 

them to Assam Telecom Circle. The respondents have St 

in their written statement as follows : 

"In fact all the above officials 
should have been posted to N.E. 
Telecom Circle had the GoverniN  

contd. 4 
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orders were implemented timely. Because 
of the non-implementation of the orders, 
the mistakes in entertaining the 
applications before joining N.E.Circle 
and the wrong posting orders issued by 
Principal training centres this anomaly 
has arisen. 

Since this anomaly has arisen 
because of the nonimplementatiofl of 
the Government's orders, administrative 
mistakes and wrong posting orders it 
is fair and justified to transfer the 
three respondents to N.E.Circle as JTOs 
for where vacant posts are available 
otherwise we have to insist for imple-
mentation of the earlier Government 
orders which means that the three 
private respondents have to come back 
to N.E.Circle on their original cadre 
then appear for JTO promotion examina-
tion if they so wish. 

Hence to avoid any such hardship, 
it is prayed to the Lordship,to pass 
an order to transfer them to N.E. 
Telecom Circle where vacancies in JTO's 
cadre exists and we are ready to 
accommodate them to meet the end of the 
justice ." 

The respondents No.4 0  5 and 6 have not contested this 

application. They have neither submitted their written 

statements nor appeared at the hearing personally or through 

an authorised person. 

From the facts on records it is gathered that the 

applicants being junior in the relevant Gradation list of 

the erstwhile N.E.Telecom Circle in comparison with other 

officials, who were senior to them, were not entitled to be 

posted in Assam Telecom Circle in accordance with the policy 

adopted by the administration for the purpose of transfer 

of staff in the circumstances prevailing during the bifurca-

tion. Similar is the case with the respondents No.4 to 6. 

The only difference is that the applicants had been posted 

in the N.E.Telecom Circle and had actually joined their 

posts in the Circle while the respondents No.4 to 6 had 

somehow been posted in the Assam Telecom Circle and are 

actually continuing in that Circle. The officialReSPOfldeflts 

,70 	
have claimed in their written statement that the respondents 

Contd .5 . . 
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No.4 to 6 were wrongly posted in the Assam Telecom 

Circle • The written statement was submitted on behalf 

/ 

	

	
of Respondents No • 1, 2 and 3. They have now found out 

their mistake. They are the competent authorities to 

f . 	
rectify their own mistake. They are therefore at liberty 

4 . 	 to rectify the mistake committed in connection with the 

aforesaid posting of the Respondents No.4 to 6 in Assani 

Telecom Circle in accordance with law. It is expected 

that they would do so within a reasonable time The 

applicants may approach this Tribunal again if they are 

aggrieved with the order of the respondents in this 

regard. As far as the case of the applicants is concerned.. 

I am of the view that they had been correctly posted in 

the N.E.TeleCOm Circle in view of their seniority and 

the aforesaid policy adopted by the respondents. They 

cannot get a posting in the Assam Telecom Circle simply 

because the respondents NO.4, 5 and 6 were posted in 

Assam Telecom Circle in the facts and the circumstances 

of their case as mentioned hereinabove. 

The application is dismissed. No order as to 

costs. 

c 

G.L.SANC INE ) I (1 

ADINISIRATI' MEMBER 

FO 

F 	T 
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IN ME CE1 TEAL A4INI ZTRrnJNL TRIRJN ?L • GJWAHATI BNc!, 

An application under section 19 of the Cetra1 

AninistratiVe Tribun&. Act 1985 0 1 

No, •.s. 

GautnKUmar Das & ors.. 

VS 

tjnionof India & ors. 

INDEX. 

S1.N0. xinegiré. 	Partioilars. 	 Page. 

1. Apj1ication 	 - 2c 

2. 	 Verification. 

H 	 30 	1. 	 Letter dtd. 9.11,88. 

49 	2. 	 Letter dtd. 7.11.88, 

5, 	30 	. 	 Nme,ure III *  

6. 	40 	 SRA list 
7 0  . 	 5. 	 I, etters dtd. 16.1.92. 	• 	 - 2) 

8. 	6. 	• 	 Letter dtd. 24.7.92. 	
. . 

) 	

C 	
9. 	. 7. 	 Letter dtd. 7.12.88. 

100 	.8 0 	 Letter dt. 1.1190. 

- . 	 11. 	9 0 	 Rrestation dt, 10.9.93. 

14, 	10. 	 Rresitation dt. 25.1.93. 

\,L 

• 	

•c• 	• 	 - 

Cn. 	 . 

• 	
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2 mrR 1995 

!W 

l. ?tio1lars of Aprlicts. 

Sri. Gitn KWiiar Das, 

4f0. Sri Paresh Cli, Das, 

Itanagar Micxowave Station,. 

AXUfl a dial .P redesh. 

Shzi Joylal Shrestha, 

8/0. Shri 	.Shrestha*  

resideit of Dimur 

• 	Under S D. 0. T., tixn apu r, 

Under T.tN., N agal an d.  

Bj 	 J.0.. 	/' f 
• 	sf0, late r.hazrneshwar (bgoi, 

reside-at of Dimapur# 

o/o. the S. ID. 0. T. • Dimapu r, 

under T. D IM., Nagaland. 

4*  Ehri Swapan .Kumar Bhattadiarj ee, 

sfo. late Sarak Kro  iattadmrj ee, 

,:Vresiflt of Spa. P.O. — $p. 

Dist. East Knang, 

Azunachal Pradesh. 

2. Partioilars of Resrondats. 

Union of India, 
/ 	

Thi:ough the Secretazy,. 

cbvt. of India, 	 V  

Departh%eflt of Telecomnunitation, 

V 	
Ministzy of TelemnLrnicatiofl. 	 V 

• 	New Delhi.. 	V 

2........ 

/ 
( 
N 
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2.. thief Geer&. Manager, 

1 
	

Teiec..rnnunjcatjon, 

North £astexn Circle, ShiLlong. 

thief Gieral Nan lger,. 

Tel econuuinjction, 

As sw Circle, Qi wab ati. 

/J4. Sri Girish Ch. Qswnj, 

J.T.O• , Joxhat. 

5. - Sri Pni1 Krish. a Singha, 

J.T.O.,tdph. 

6 0  Sri Pradip Chain, 

J.T.O., tha)thowa under 

Divisional En giñeer, 

Nicwave, Dibxugarh, 

3. Pprtioilprp frr which this alication is made. 

That this application is made for transfer and 

Posting/attachment in Assn Telecom. Circle in the 

cadre of J. T.O •  and again st the pc sting o f the 

RespOfldet Nos, 4 to 6 in Assai Circle in dqrivation 

of the claim of the applicants who are sanior to 

Re spon don t No s. 4 to 6. 

4. L imitation. 

4 	 That the applicats declare that the application 

is filed with in the p rescribecl time under the c. A. T. Act. 

500*0000 

\.j 
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• 	 5. 	risdictjon. 

That the applicants beg to declare that the 

öause of the action of the case is within th e  

iurisdiction of this }lon'ble Tribunal. 

6, facts of the case S .  

1. 	That the applicants are dtizens of Idi 

th r  are entitled to all the rights  and privileges 

guarteed by the Wnstitution of Idi. The applicant 
No.]. is presently serving as J. T.O. in the Itanagr, 
Microwave, Sttio, Axuriacha]. Pradesh, under thief.  

Gen eral Manager, Telecom. (In short C. G.M. T.) North 

eastern Circle, shillongg. The applicant No. 2 is now 

posted as.J.T.O. under SWT Dimapur, under Telecom 

4 	District Manager, Nagaland and applicentNoo 3, presantly 
posted in the office of the s no. T. Dimapur under T. 4m. 

Nagalandt All the applicants are presently srking under 

C. G.M. T,, N.E. Circle, Shillong and applican t No. 4 is 

posted as J.T.O. at Seppa, under east Kameng District, 

Azun achal .Prade1, under C. G.M. T. , N, E. Circle, Shillong, 

2. 	That the  applicant No.1 and 2 were 	cing as 
R. s. A. in Assam under C. G.M. T, Ass am Circle, p rio r to the 

bifurcation of North..eastem circle, £hillong, in the 1988, 
and applicant No. 3 and 4 were viorking in Assam, s 

00000000  
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Phone-Inspector, under, C. G.M. T, ,Assjjn Circle, G.iwahatj 

pxio r to the bifurcation and creation of NOtItj..castem 

Circle, and Assn Circle, fzoxn the compo site N. F. Circle. 

3, 	That the ipplicants beg tD state that the Hon'ble 
TrjJn8] be pleased to grant pexxnission under nile 4(5) (a) 
of the Centr& ?ninistrative Tribunal Act, 1985, as th e  
cuse of action and reliefs sought for in this iPplication 

are conuin, 

L4( that the erstwhile composite NOxths.eastezn telecx)m 

circle were bifurcated into Assan telecom Circle an d 

Noxth..eastem telecom, circle following a decision of the 

Ninistxy of telecommunication, Gbvt, of India in the t year 

1988. Con eq.et upon Such bifurcation the iployees 

in differeit cadre of. 
the Erstwhile  compo site N. F. Circle 

were tra!1sferred and posted on the basi5 ofption as well as 
on the basis of seniority.. Iheplicants were although 

opted for their posting. and allotment under Assøn Telecom 
circle but they were allotted to N B. Crc1e on the basis  of 
5eniority pncip3 	Be it stated that The qpplicants as 

• 

	

	 well as the privateesl,ondents were transferred and allotted to 
N. B. Circle although they were relieved a1 d join ed from 

Assn Telecom, circ ie to N.E. Te.lecorn, Circle on different 
• 	 dates.. 	 - 
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4. 	That the applicant N6.1 was relieved in time 

by contzolling officer honouring the strict order of 

the 	 Shifl.ong vide metro. No. STB4/ 
biur/Rsi dated, Shillong 9.11.88. He was initially posted 

at Iteflagar, carrier Station unEr N. Eo Circle, 9hi11ong. 
2h.e applict No. 2 was transferred and allotted to N. E, 

Circle along udth applicant NO.1 vide original order 

Nezo, NO, STB.1/Bi /2 RSA dated 9.11 088 in pursuce to 

office memos STB4/Biñzr4/X) dated 13.10.88 whereby 

p1i cent No.1 and 2 repatriated to N. E, Ci rcli from 

Assain Telecom Circle and posted to Itanag.r and Modcoc]c 

chung respectively. The aplicant o.l joined on 

24.1.89 at Itanagar and jpplicjDt No. 2 joIned on Mardi 

1989 at Nodcokchung underC.GM.T. N.E. Circle. 

• 	 A cpy o f the order dated 9.11.88 is am eed as 
Ann exarej1. 

6. 	Tiat the applicant No. 3 and 4 who were uorking as 

phone Inpector prior to biiircation under the ersthi1e 
rnpasit N. E. Circle at Jorhat md Tepur in Assam also 

opted fo a11otmett to Assan Circle at the time of 

• 	biRircation of ASSan circle and N. F.0 Circle but they also 
4 	 rqatriated to N. E. circle from Assai Circle on the basis 

of 060000000 
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of sioxitr pzthciple Yide mero. N0 STB/Bjj/pi/54 

dated Shillong the 7.11.88 and posted at Tiça under 

S. ro. T. BOmdila, Arunac al Pradesh and Passighat, 

Azunachal Pradesh respectively under c. Q.M.T, • N.E. 
Circle and after passing of J. T.O.' Examination and 

training th Ey are posted as J. T.O. at Dimapur, Naga1 
d J. T.O• Sqpa, Azunacha]. Pradesh 1  under C, (M. T. ,N.E. 

Circle, Shillong. 

A copy of the order dated 7.11.88 is annexed as 

Anne,ae 

That the Respondt N. 4,, 5 and 6, were also 

wojdcin g , as R S. A. and Phone Inspector in Assan at the 
relevant time of biiircation of 'N.E.Teie(x)rn. Circle and 
AsSaU Te)1ecm Circle. the Respondit N0 . 4 and 5 also 

rqatriatea to N.E. Telecom. Circle fzom Asswi Telecom 

Circle con seqient upon. biiiircat.icn of N.E. Telecom Circle 

in purazance of the office mo. No.. STB/Bir..1/, dated 

1310088 and vide mno. NO STB-1/Bi fur/P.SA dated 9.11.88 
(n eaa re 1) an d p0 sted at Lira an d Diinapu r respectively 
under C. (1 T0  N. F. Circle. Be it stated that although 

,plicant No.2 and 2 and pxivate •respondt No. 4 and 5 
allotted to N.E. Circle bY a common order dated 9.11088 
but they were released fLxm Assan Circle on differet dates 

d accordingly they joined in N.E. Circle on djffet 
dates, 2l1e respon dant NO •  6 also allotted to N. E. circle 
at the time of bjñircatjon who was wokking as P.1 • in Assan 
and fi*r junior to the sppiict N0,4 in the cadre of Phone-
Inspector (P.1.). It would be evident fnm Anna,oie 111 

(A(. 

The...... 
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The 1spondet No. 6. howeverphysieajjy ratriated 

frn the Assam Circle to No F Telecom Circle vide letter 

No. E..25/Bi/170 dtd. Dibrugath 191.90 whereby 

Respondet No. 6 rqatriated to N.E. Telecom. Circle 

posted at Dim,ur. 

Copy of Annexure •.. III is annexed herewith as 

N1ne*ire 39  

That the Responde1t NO. 5 is junior to epp1ict 

No. 2 in the cadre of RSA. prior to biircation and 

Respondt N0. 4 is also junior to applicant iO.l in the 

cadre of R.S.A. prior to bircation of Assan circle an d 

N. F. Circle1 . Simi3. any Respon ci t N0•  6 is at so junior: to 

the applicant N0 . 4 in the cadre of P.1 0  prior to bifurcation 

of composite N E. Circle, this faCt would be evideat from 

the atlothait list of Trannissjon Assistants (Rs) and 

further it uould be evidt fiom the list of allotm€nt of 

phone Inectors to N. F. Circle (2nneure 3). 

A PY o f the list of allo then t of RSA is ann e.xed 

herewith as Annexure 4. 

9000*0000*  
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9. 	That the applicants begs to state that immediately 

after bifurcation all the a?pliczrits including'the 

private respondits became eligile for appearing in 

/couetative Junior Telecom Officers Examinatiofl/1989, 

accordingly all the applicants and private Respondts 

ibrnitted necessary application foim for appe aring in the  

J. T.o, Cbmpetitive Examination ij the year 1989. Be it 

stated that the private Respondts N ó. 4 to 6 submitted 

their aplication fonn for appearing in J.T.O. ODmpetitive 

Examination fil)m Assam Circle before being released fnm 

circle to N.E. circle and therefore the private Respondøt 

No. 4 to 6 were allowed to appear fzom Assau circle in 

the said Examination. 

10* 	That most suxprising3y after declaration of 

result fm J. T.O. Examination and also completion of 

train in g outside the region the Respondent NO • 4 to 6 

were accomnodated. in the Assam Telecom circle in the 

cadre of J. T.O. iiithout ccfl si deriEig the claim d option 

of the applicants who were seiiór to the private Respondets. 

The app1icnts at the time of bifurcation of N.E. circle 

and Assam Circle exercised their options under the 

relevant sdene of bifurcation for their allotznat in 

Assfl circle. This has resulted hostile discximin ation 

and the......... 

ii 	 — T 
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d the sane has violat d the principle laid &wn in the 

Article 14 and 16 of the Constitution of .Indi. The 

official respcndt ought to have considered the cases 

of allotment of the applicants in terms of their option. 

submitted at the time of bjñircation.• Be it stated that 

\p1icentNo. 3isJuniorto RespondentO. 6 in th e 

cadre of P.1. 

1).. 	¶that the C, (saM. T. Assn Circle under his mno 

Nc. STES5/43 dated 16.1 9 92 posted the Respondent NO, 4 

d 5 as J.T.O. atJOhat under D.E, Microwave and Dijhu 

under D. } Mainten an ce respectively in, the Assan Telecom 

circle merely on the ground that they appeared in the 

J.T.O• Exanination from the Assi Lelecom Circle ignoring and 

/ without considering the claim of the applic*ts who are 

senior to the private Respondts. Théreftre the 

Respondts are also cbty bound to accommodate the 

pplicts in Assam Circle in tenns of their option 

5ubmitted at the time of biñrcation if necessary by 

aice1ling the illegal allotment order issued by the 

• C. G.M. To Assan circle vide *bt letter dated 16.1.92. 

A copy of of letter No. STS-.5/43 dted 16,1 • 92 is 

•annexed,as .nnere - 5 0  

- 	 0.. . 0 0 
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12. 	Th*t. the principal, Regional Teleom Training 

• Ctre, Abmedabad under his letter dated 24.7.92 issued 

order of posting on completion of training of J. T.0. in 

respect of Respondt No.6 9 at thapaithowa under D. B. 

• Microwave Dbrigath under C. QM. T. Assn Ge 

without onsidering claim of spplicant No. ,4 vho earlier 

opted ñr posting under C. G.M. T, Assan Circle at the time 

of bifurcation of Assn Circle d N, E.Circle. Be it stated 

that the applicat No. ,4 was sior was to the Respondalt 

No, 6 in the cadre of p Phone inspector prior to bi&rcation 

of a)mpositeN.E,Circle, thereñ,re a1otuet order of 

,ponden N 6 in the cadre Of j.T0, in Assam Circle is  

highly ilieg1 and liable to be Ccelledas the sane is 

violative of Arti clk 14 an d 16 of the Constitution of Incia. 

A photo Copy of the letter dated 24.7.92: is enio$ed 

as Ann eure - 6.. 

13. 	That the applicant N •  1 and 2 were allotted to 

N. FO.  circle vide memo. NO. E..9/120 dated 7.12488 on the 

pjjp1e of SEniority as well as option policy. 

A COPY of  letter dated 7.388 is annexed as 

Anfl ecuie.. 7. 

13 
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That the RespondEnt N0 . 6 althou1 allotted 

to N.E. circle vide GN.T. N.E. circle, Shillong letter 

NO. STE/Bifo/PI/58 dated 5.]. 2.88 but physically 

relieved under letter NO.. Es- 25 2-Bi fur/l70 dated 1.1.90. 

Therefore the Responde.. t No. 6 had the advantage to submit 

application for J. T.0 • Exin ation of the year 1989 fom 

Assain Circle and therefore after declaration of result 

of the Examination and on a,rrletion of training he . was 

allotted to Assanl Circle in deprivation of the claim of 

applicant No. 4.. Similarly RespondEnt A0  4 & 5 also 

submitted application foin fiom Assam circle for J. T.O. 

O,znpetitive Examination for Assan circle for the year 1989 

and after declaration of result and completion .f. 

aining ácozwtdates J. TO in Assam circle in deprivation 

of c1aim 	applicant NO.]. and 2 for allotmant in Assant 

circle. 

py of the letter No.. Es-252/Bifu/170 deted,1.1490 

is ann exed as Ann eai re - 8. 

. ¶Ii'at the applicant No. . 3 begs to state that 

there are aVail abi e . vacan cie a o f J W,' a in Assan circle 

and therefore the Espon dents are dty bound to accommodate 

him in Assan circle as J.T.O. in temis of his option 

sut*tiitted at the biircation of composite NE circle. 
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160 	¶ltlat the applicants begs to state that they 

were also working in the ersti1e composite N.E. circle, 

an d they opted fo r po stin cj an d ai3o tin on t in the Assam 

telecom circi a at the time of bifttrcation but under the 

po1icv sdine of bifircation, and on the basis of option #  

seniority principle applicants could not be accommodated 

in the  Assail  telecom circle, however, the applicants are 

aititld to allotment/posting under Assan telecom circle 

on priority basis, and also, on the basis of earlier 

option and seniority basis • therere posting of the  

respon dents No. 4 to 6, in the Assan telem circle,. 

even in the cadre of J. T.O., 4thou.t considering th 

option and seniority of the applicants are highly 

discriminato3'. illegal and liable to be cancelled in the 

facts aid. cirdamst1ices stated above. Be it stated that 

the applicaits are also entitled to posting and allotment 

in Assail tel ecom ci rd e, against the avail abi e VC an ci e 

o f J. T. Os aid the respon del ts are also un der the 1 ega]. 

obligation for accoituOdätethe applicants under Assail 

• telecom circle, (iwahati. 	. 

17. 	That the appoicants beg to state that they are 

saddled with all Irdia traisfer liability, therere, 
4 	

0fice Metoraldml NO. 20014/3/83-E-IV dated New Delhi 

the........ 

- 
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the 14th Decenber, 1983, isied.by the GovernmEnt Of 

In di a, Mini sty o £ Pin an Ce, Dq aren t 0 £ E en dibi re 

regarding fixed t€nure of poting and on completion of 

fixed tenure of service in the North Eastern Region 

&titled for pasting to a station of Choice as pm far as 

possible. he Govt. of India under office menorandim 

dated 14.1 2.83 granted certain impxovenents in the allowances E 

and facilities for Civilian enployees of the Central Govt, 

in the States of North Eastern Region. The relevant 

portion of the office menoran ann dated 14.12.83 are 

qioted below: 

"aibject - Allowance and facilities for civilian 

anployees of the central Government serving 

in the states and Un ion Territories of 

North..Eastexn Region - inprovenants thereof. 

The need for attracting and retaining the 

services of annpetent officers for service in the 

No rthEastern; Region omp ri sin g th e States of Ass øn, 

Megha1Ya, Nanipur. Nagaland and Tripura and the Union 

Territo ries o f AZUn adi al P radesh an d Mizoram has been 

gaging thei attention of the Government for some 

time. The Government had appointed a Cmmittee under 

4 

	

	 the Ciainulanship of Se cretazy, zz Dep artn ent Of 

Personnel and Adninistrative Refonns, to review th& 

exi sUng... ••.•.•.. 
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existing allow?pces and facilities adnissiblé to 

the various categries of Civilian Central Government 

esp1oyees serving in this region and to suggest 

suitable improvenents. The recornendations of the 

Conznitt ee have b een carefully con Si dered by the 

Government and the President is flOOw pleased to decide 

as follows :- 

(i) Tenure of - o stin g/ deøu tption 

]iere will be a fixed tenure of posting of 3 

years at a time for officers with service of 10 years 

or less end of 2 years at a time r officers with 

more than 10 years of service. Periods of leave, 

training etc in excess of 15 days t per year will be 

excluded in counting the tenure period.of 2/3 years* 

o fficers, on completion of the fixed tenure of 

service mentioned above, may be considered for posting 

to a station of their cióiCe as far as possible. 

The period of dq,utation of the Ceitral Cbvemmt 

ezployees to the States/Union Territories of the North-

Eastern Fgion will generally be for 3:yEars  which 

cane be extended in exction al c ases in exigencies of 

public service as !ve1l as when . the anployee concerned 

is prepared.......... 
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is prepared to str longer. The adnissible deputa.-

tion allowance will also continue to be paid diring 

the period of deputation so exteided. 

From &ove office mioran dim it is cite clear that 

the Ctral (but. Civilian employees serving in The North 

Eastern Mgion acqiires a valuable right after completion 

of prescribed period of Teiure or after serving a considerable 

period in the North Eastern Region for posting to a choice 

• 	. 	station, accordingly the presoit applicts also aciired 

a valuable riit ñ)r consideration for posting to a 

psrtiailar drcle or station in the offices of the Inkazza 

• 	. 	Telecom Dartmet' in tenns o f the office Mencrancbm dtcL 

14.1 41983* Be it stated that the Telecommunication Deptt, 

has granted Special tuty 2llewance to the junior Telecom. 

o ffi cers serving in the No rth Eastern Region after being 

satisfied that the J. T.O. are saddled with all India 

transfer liability.. Therefore, the eppicants are. also 

tit1ed to choice station/circle posting. The applicants 

app zo ached the Respon dan ts fo r their po stin g under C, G.M. T 

Assn Telecom aLrc1eJit the Respondenti did not consider 

the prayer of posting under Assan Telecom circle. 

18....... 
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18. 	That this Hon'ble Tribunal in 0,,A, No.148/91  and 

also in 0, Ao No. 149/91 decided the similar issues of dioice 

station postin g in texms of office rnenorenãia dated 

14.1 2.1983 wherein this Hon'ble Tribunal decided that the 

Centa1 Go vt.. is'under the obligation to consider the 

choice station posting after completion of tenure posting 

in tenns of the O.M. dated 14.1 Z83. ThereUre benefit 

of aforesaid judgflents stated above shoUd also be extended 

in the case of the present aplicts in the matter of 

allotment posting of dioice station/circle. 

That after bifurcation of Assam Telecom circle 

and N. E. Telecom circle the present ipplicaits have 

a1reaZ spent nearly five years in the N. E. Telecom 

circle whereas the applicents had opted posting under Assn 

Telecom .Circle at the relevant time of bifurcation but 

the optionof the Qpplicmts thereafternever considered. 

Be it stated that diring. last five years many vacancies of 

J. T.O S. were filled up by promotion/transfer and many 

vacancies were avail able die to various reason s such as 

on account of supp,terarthuation, resignation, promotion, 

death etc. in the cadre of JW. but. the cases of the 

p1icts for po stiig in Assam Telec.om. circle never 

-t 	 considered by the Respid€nts authoritiesw Thereby the 

Respondents........ 
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Respondents has denied the legitimate claims of the 

present applicants in the matter of posting and 

allotment, more so in view of posting of the Respondents 

No, 4 to 6 in Assam Telecom. Circle. 

20* 	That the applicants submitted representation 

immediately after posting of private respDn dent No. 4 to 

6 into Assam Telecom. Circle. The applicant No.1 

submitted representation dated 18.12.92 and 10.9.93 

before the MEmber, The applicant No. 2 submitted 

representation dated 25.1.93. The application No. 3 

submitted representation dated 25.1.93. The applicent 

No. 4 also submitted representation before the Respondents 

but the Respondents authorities did not consider any of 

the Reresentation of any of the applicants, therefore 

there is no other alternative remedy available with the 

applicants except approaching before this Hon t ble Tribunal. 

p1es of the representation dated 10.9.93 and 

25.1.9 3 are annexed as Mneure - 9 and 10. 

2&. That the applicant further begs to state that k some of 

the &)o.zments/photo copies enclosed with the application 

are not very dist$nct. The applicants in spite of their 

beat efforts could not collect the original copies of 

those daiments. Therefore the applicants eress sincere 

- regrets. Therefore the Hon'ble Tribunal be pleased to 

direct the Respondents to produce the original copies 

of the doaments for perusal of the Hon&ble Tribunal. 

22. 	That this applicaUon is made bona fide and 

for the cause of justice. 
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7. 	Re1iessouct fir: 

Under the facts an d circumstances stated above 

the applicants prjs for the following reliefs : 

1). that the Resporits be dizected to issue 

necessary orders of transfer and p= posting 

11otting the applicants into Assai' Telecom 

circle in the cadre of J. T. 0. 

That in tenns of prayer No • 1 if the vacan ci es 

of JO s., arenot 9vailable to acconuiodate the 

plicants in the Asgn  Telecom circle in that 

evet the posting/allotment orders of the 

Responaants Nos. 4 to 6 in Assan Circle in the 

Cadre of J1Ds. be  cancelled and in the 

resultant vacancies1 the applicants be acconinodated 

in Assøn Telecom Circle, 

3) 	Qst of the case. 

The above reliefs are pr€jed on the following 

GIUNDS :— 	 - 

a. 0 R 0 UN D S ii.. 

3.) 

 

For that the applicants opted for posting in 

Assan Telecom Ci rd a under th e stheme o £ el3othi t .  aEi 

at the time of bi íü rc at ion o £ the conDo site N, F. Telecom 

circle. 

2 0.. 
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Z . 	For that juniors of the applicants were posted under 

ASSn Telecom circle in the cadre of J. T.O. against the 

available vacancies in Assn circle. 

For that the applicants akm 1, 2 & 4 aresior 

to the private Respondait N0.  4-. 6 in tIV cadre of 

Rs/PI • therefore entitled to posting in Assam Telecom 

0ircle on priority basis over the private Respondents. 

For that the Respondant did not onsider the 

principle of seiority and option policy at the time of 

acconunodating Respond1t NO 4 to 6 in Assam circle in 

the cadre of J1D' 

51 	For that, the applicants have slzeay spent moree 

than five years in N. F. Telecom, circle, therefore entitled 

to coice station/circle pt of 'posting in terms of ,M. 

dated 14.12.93. 

8 0 	erim EW9.91-11  

turing the pendency of this application the aplicants 

praYs for the following reliefs ; 

10 That the Respondts be directed to consider 

the transfeposting of the applicants in AssanI 

circle again st the avail able Vacancies o f JW s. 

The above preyers are made on the grounds explained 

in para 7 above. 

9....... 
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9. . There is no any swpe of any other reiiedy excq,t this 

p1ication bere this Hon'ble Tribunal. 

	

10.. 	That 'the matter is not p& ding in any court of 1 aw. 

	

11. 	Pprtiaalars of Dostal order : 

PostalOrderNO. 	9 038g447 

Date of isaie 	27-49E 

Isøiedfzom  

Pable at 	 G.P.O. 

	

12, 	Details of Index: 

An Index showing the parUoi1ars of tha3mts 

is aiclosed. 

	

13. 	List of enclosureg : 

'I. 	

AS per Index. 	. 	. 	. 
.4 

Verification....... 

.4 
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I, shri Gantan Dej, son of Paresh Cli. Das, 

woikinci as J. T.O. • Itagar Miczowave Statiofl, 

Arufladal Pradesh, one of the applicants in the a]ove 

case and 'I aln ompet&it and enpowered to verify' this 

pp1icatiofl on beh1f of the other applicants. The 

statenEitS made in this application, are tzue to my 

knowledge, and belief. I have not sippressed any 

materiel facts of the s6ne. 

P1 ce 	
(M4-oAh 74j, 

Date — 	
Siiathre. 
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- 1sue the foillowiny orders if trr.cr urisftionting i ri he cait'. ci 
TLufliuL5sjon ASSist dtt. (r/) m 	tt Lldt1$ 	'flu '.. c,rtit4 is  according to Lhis ofilco Rur.,  
whch a11otiint of OffjI.31,. 	cte h.wn0 
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tb.1Nime of oftic Jl!J tO 
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T 
• C. 	JCtit 	p3 	tC 

Xrept,ri Qttd 	to 	N.I .Tul c''iIi; 	i.'u:;U nj 
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) 	Lt,c 	to, 
LLI 	

If 

Xi rclo 	Ltoitt 	1rn T&:.Ic.•rom ; #1 X clrcl. 	- - 

• Sri 	JoLaj 	till, flryhit Mokohu' 
Sri 	Diabrata [Juri.ik  

39 ri BItOnd'a Nith Kochui Tpur h;,i 1i.iiitçur 
40 Si AJIt 	E2ttdcLrj JLkruihr Ri Dlsij.r 

Sri irJ-1 	Kr. Singlia 1igona 1i jj 	12j 
6. Sxi 	UipnJ(r ChkrcdoL- L•  

• 7, 	Sri Swn cr'. 	Guptu  - --S 	 - - --- - 

i 
Sri 	1uiithriijIui: 	Duj 1)cr 	j:r 	Si ihrl,tin tv.' 

4 irgi 	Dü JLi•VG!-ji • -_i 
t\,c Sri GLUtQHI W 'i 	zpur 	SA • .I1 rV 

11 • S 	I 	1't1Lt U 1Li/. 1 t:ii 	I 'j'J 
12, Sri 	ljLJlflC;tL 	(ttJtI 	L 	t.'. •I LZL 	iiir 	'Sit Turj 

• 	• )-3. SL I 	Girl 	h 	Cit • 	C 	iJflhi.  
* 	1 	• Eri 	gzjl ni 	K t. 	 t 1. .Irj*lhJr 

IIctOj1i 
15. Sri. 	irabinjc 	S' i:.1 '1:pt- porS 
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t he 7th 

The ciii oneo.Kandgsr T1CQU.N.E. Crce Shiflong, iq 4eaed to is 	c,he fo 	pgtrarfer ani poeti ; '-• 	 order in $,hj cadre of Phone .l fl.sj-ector as er ,t  hO a11tirt ord iaued viee tki.s of f.ce rei t. WEQ.fur"tco(x4/3 dc44 c0n66qutnt OQ )iucaUon of N. E.Telecojp Ci vcle T1ecGw C4cçe and 4VqEeTelecop 'jC]e, 

£tone I z.pectoja tranferz d' d potecI t 
- 	 J.E. Circle - at pre.ent WQricirg 

/ 

of th 	cl. 	Prnt StñI 3eed 
rnztion 

 

0 Nonin4 .checuta 	Va.rtak (.I'z) 	taçagr T. 
2 9 	£raUa atkia 	 khung 

	ta 

10 	i atnewar Govala 	M4k 	 Ptt 
4. &r 8a.m 	Haque 	Hogrijan 	Izaw1 	TDE 

.5 : geawa.r Padum 	Xokrajhar 	 T &*rDaur - I 	 I  

	

bi waPajn k(r. attacarj Tezc 	Itagr TE  Itanaw 
- '&ri P4y - th Joô 	Teuj 	i1t1on 	'.LU;  AhAllong 0.

, 44 (ajez4 Nath ShEIp4 TeZPUrfahl Uong TL. & allong  9 .  4i uent, Kr.ah 	Dihrugarh 	az1 	T - 	 ..... 	 -.- 

.?e, 	.1k. art Eéi4 	1,C )ç - 
Shifl,or 	Ta-: 

	

q 5 	Monik(3h, C)..tta 	TeZpur . 

129 &;i raj4) K&wti 	 Kok4, 	
- 	 TDI  pimoopw f'.. 3 , ..ri An.tl Ohohakshit

KokrajhaX  
4,4 	BQje.n Qo9oi  Juhat Te 	 'DE 4zag4r 

Cr 

. 	 R~One IrAPOctorS Transfocred end Posted a,  to Circlet irent workjn in N..Cizc1e. 

	

- •. 1/ 	 2. 	 3. 	 4 9 •  

PSdTenga 	j03t 	- 	 ii4t 
&hri 6ahas Ci1 	iOkht 	iQgenj TE &chor 
ski Z$ 	 &htflonq 	Gauf, jtj 	Tzk. QwahaU - 
&Jii Nak' 4 Iu 

518 	ShZI 	rren4u Nô 

I 

Ineq ar 	Bari ~ 4 ; TDE Gh4U 
Gau t. 	G4U.ht...t 

S S S 
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Tezu. &CI.J' 

r 
hiUog Qolrb Tj Jorhat, 

ttganta. iøii r.* 	•• . 

TLI Gd'*thãtip 
- 	 ..- 	 . I 	The i1tc1 ohOSle43ed 	tve1y by  he Offici4s t 	5,1L& 	( 1. who have 'en OhOwn pste4 undej TLM PQur ) r 	 ohoui repoxt to . 	 p 	.OZ'th 	poaUng. 

,. 	 :. 	
,-. 	•. 	 I 	 • 

.. 	 I 	 • Te o f fj ci al "cMn- ui4 	thj .order ho4d not he 9Lnted an' k.iro Of. .e4ve. 
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(N.K. io Y 

	

4 I)att. Qrsr 	Zi1n4gr(A) 
CIiiej •G ). • 	- •. 	-': 	 . 	'. 	 , 

•:. 	•2iQng. Copy for. t&vu,r of inlormation rd re,'actjon to . 
htef (",ena.I Miriger ?e1eco, 	mifc1e, Ghat4 • The 

• 	. 	
•-• 	q. 	the - ff. ç. a). tt 	 aazn Circle' I a ç , t 

	

-- 	' 	• a 	iez' the btat.i,)Lis ij- d.tc ttd 	hi 3t€:- • 	' 	• 	. 42. 3. 8, 	 . 	 - 
He i1-6 *euated to kir4lyrrangefo 	).ee of the OfLtcj who aij traflferrtd to N.,CILZ€ y'1(,t Nov. 

' 	
'-• %4, - 	The 	ZaWtangr, •0 	 ' 	- r 	S r. 	•.•. 	- 	.- 	- 	 .•_ 	• 

	

.' 	Thq 	Mager ',rulecocaj tibrug- 
5, 	Th& 'FDE' 	ruar 	rhTezrr/Gaat.j Nowgoj, • They,qe reqbted tor 	 of -c.a under t.hii ifl t.'e, 

£oi: .h4. e f Ge.nf 
• 	- 	.N.Z,T.Crc).e, Shilloncip 
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P  Prau11c XMir Shrtrrin H 
.42. " 8wapan Rt'nj*fl 3arJcrr 

• .4w. P  Binoy D b 4pt h u 
.• 	44. . 	K.rn $kt r  Ab 

L_45 1ipondr 	ICr 	Chn.krtihort' H 
46, Mnik Oh,K:jtit 

I' 	47. .t' Brajon 	iQk, 1  1. 
48 !! Anil 	Ch, 	khit • 
49i l' Broj e n Go80 i. 

• 	Po11o'ing sro the approv1 	I iI:t fo; 
reported fr 	trpinin.They,on cripIt.1 vfl o f 
to N,T,Pire1 

 Sri Pulin 	• 	Jlth(T.O.) Nfl 
 K1hon Lynd4ih (To) of 
 Md.Nrn r, t)d'.tn 	Lh3d(OA) IL:in••'rt 

'.1 c 	
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i' N 	• e 

iC h 	• 

yt 10 bocipiotojiot 
trat-iri, wiI1 b o riiot1 

.1 	 •1 

- 	
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ANNEXURE-fl I. 
p rø. allotoci t0 '.I.Cro1o, 

... i 	, 

- 	I. 8i'tSuni1 B0mr 	Mkhorjeo NE 
" 	UBabJLfl Aw 'I  

1 MonishIQn, /'tch 
$ Xcahb Ch 

5, Nagend-a Oli,lorkAr 
• 	6 0 	 !' nindru Ch,Jon Gupta 

70 	'Prabbt Snikr 
• 	81)R. Goldaton 1 1 nesah 

9. • 	Bjdhu 	iuun %'t'.ul 
10" Ashok Kcnt1 Gupta  

• R1t.nght U. 	 Th1.hnttaChnrjoo 
12, 	' Haripada Icqr.dor 

' .13, Arti.1 	I4azut.'d4' 
14 1 L t' M.F,'Lync1o)i U 

_-150 	" Eivth )yni11,nh 
• 	16,rP 	adeoh 	flii,ighai 

 /ehotonh 4ji 
¶1 

• 16. 	P Btneavr 	lcwft1r. 
Lr1ahrari Th.Ij1t 	'1righ N1 

20. 	"Priy. 	No hn 0 	Jftha 
'21. 	" 	op9,1 	Ch. 

• 	22, ." Rant dhir PuI H  
• 	23; 	"Wapañ  Kr,Jhowcik 
• 	24. 	ftzti kitna 	Mzurador 

H 	fl 

• 	.25. 	Sri &rneu1 Ifrquo ALjFJan 
26. 	Gopika P,, jn j , -Oj Da y 
7, 	!' Jwoa3lon 	Nonjkh1nw 

28. 	!! Durgeewc.r ii' 
•.L. 	290 	zi aabxtxl 	tb 

30,: 	r1. Jyoti PrJutah 	13h.t t:nch; rJ (J 
316 	!' mo ti. RafliM Bhowj.jjck I ' 

wapan lCr,I 	ttaehrrjo 
33'" Sujit 	1:ijrii 	Goj3wnr:ii 
34. 	" Priya Ntli kR !LrJrj 

• 	35 	L 	apan ICr. 

N 	• C . 

31 L. 	4 	•••' 	(•• 	I 

U N 	• (2 

• .L _OL' )'Daa1p "o jie !j 	 P 	- 
37.. 	QaUraflgn J) 	 NI 
38. .! Gajendvn Wr'.h 3htrri 

P • 	at nta Kr, UcJi n. 	 1I) 3 it 11 
.& 	

— 
¶ 	4O.. & 	'nkn, i).i 	'" • 	 #1 

\ 	* N 	0 *9 •. N 

flop  
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Narjo. 	 Psorjt'. 	 - 

1. 	Shrt B,J. 1UIQtya9thc 	 flfl 	I 	
i 

2, 	" 8n11 F1wntfl Kar 	' 	 DY" :,tI: £ 	 • 

Gipad 19,1rbacharjeo  
4, 	.!' Rnth K,battacharjow 

1' 	tieh 	U, 
Ta 

 DFt8 	 :'•'; :. •.H ?t. !•P'l 	t' . 

".pak Rr, 	Oupt  
1.. H "arrtooh Kf,Paul 	 I.. ......... 	 . 4 .: 

8. 	' 81rendrn 3iha 	 fl I 	 r 	 1 
• . :.ikraMthQ 911 j  QlAkmbn rtY '. 	

'.''.' ."
f,r? 	

' 

• 10'1  ,:I P Xarg1trNipsm,?a $1n,h  
• U t ' 	P. .Mhit 1t, Kpdu 	 . 

	

'124 	.Aehit Lv, 	 "• 	 ' 

Anil r. 1hflf3th  

Pu,lal. Oh. 	th 
•jS'Ø.uanta 1C'4, Das  

• I ;apan Xrb hUt 	 U 	 •' 
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0,011 	 Prabir Kr.' butte. 	. 	 •. 	
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.'•' 	 . 	h• 	
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26; 	!' 8wpan Kr.Roy  

	

27 0 	" P.R.  " 	 '. 	 'p 	
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.;. 	 . 	

•, 
Saha  

• 
 

to  Abdul Sni'"f1rp 
30':.. ' (Jopal Ch.$'Ia 	 v 
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.2. 	3cii Utjrt4 Roy(D) 
:• 	 . $4 8,j 	Il<,y 	- 	 NJ 
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?mexure. - 8,, 

ve33UflEt of India. 
Depaxtnt of Telecommunications, 
ç/o, the Telecom. District th gin eer, Dibru garb. 
Dibrugarh • 786001. 

o. 	Bifr/170. 	Dated at Dibxugarb the 1st Jn 1 9 

In purian ce of the G.M. T, ,N, r. Circle hiu1ong 

letter No sTB/Biar/PI058 dated 5.12.88, the following 

transfer and posting order in the cadre of Telepbone 

±nspéctors are issued in the interest of service and clue to 

circle bifurcation to have immediate effect. 

Preset place 	Posted at 
of w,i*ing.  

i. sri P radip (bh am. 	DR 	TtM/ Dim apu r. ...NOw J W 
Assam 2, Sri Sankar Das. 	 T(. 	TLM/Dimapur. 

SCY- 

• 	 Tel e 0 m. District gin eer, 
• 	 Dibru garb Division, 

Dibrugaxh. 

Qpyto : 

1. the .G.M.T./Assam Circie/Qiwabati w/r. to &is 
Letter No. STESi-7/7 dated 19,1 289. 

20- The Dy, G.M. T, DR for information. 

3.. The 	 Dim 

40  The S. D,0.P., DWT(  for information and release 

the official immediately. 

5. Official concerned. 

6 0  P/Pile of the offjci1s. 

79 E-13/P/I Trfr file.. 

Es.17/i file. 

Spare. 
sd/-Ill eible. 

Telecom, District Brigineer#  
Pthxu garb Division, 

Dibxugaxh. 
Note :- 1ove order IO. STB/Bini/PI/58 dtd. 5,1 2,88 is not 

enclosed here. 
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?xineire - 9. 

To 
The Mànber (Service) , 
Departhleflt of Telecowiunication. 
Seidar Bhàw, 20 Ashoke Msrg, 
New Lelhi - ll000l. 

(Through pzoper channel).. 

• 	 9.ib:- Irreilar posting of some of my cllle.acjues in 

Assfl asJW. 

•OD rr, No, GCD/DTT/93..94/1. 	Dated at Itanagar, the 
• 	 10.9.93. 

Respected Sir, 

With die gwnble and respect, I beg to lr be5re you 

S 

	

	 the 1fillowing few lines for favour of your kind onsideration 

& necessazy action please :- 

1) 	That Sir, in the year 1988 while dorrosite N. :. Circle 

was bjircated as N. F, Circle and Assam Circle, I was thth 

working in Assam as RSA. Like me other two RZS RSAs. namely 

Sri Girish Ch, (bswami and Sri ii1t Kr. Sinha was also 

wo ikin g in Assafl. 

1)iring allotmant of staffs in these newly fozine6 t s.o 

different circles w e were al3otted to N. E. circle under sane 

trisfer order in spite of our placing of option for,  

absorption in Assam Circle. 

That sir, when the pcess of tr ansferring of staffs 

from Assam Circle to N,E, Circle & vice versa was going on, 

at that time, application for eppear7ng in JO Corp* 

exam ' 89 was call ed . fo r from the staffs by the D, artznent. 

The ábove..,...... 



Aflflx. 9. 

The above mentioned t OffiCi1S dii submit their 

applifation in Assarn and thereafter they joined in N.E. 

circle an d I h ad to submit the applic ation in N. . circle 

asl was released in t time by my oDntzofling officer 

honouring the strict order of the C(1T/N. E. Circle/shiflong 

vide Meno.. No. STB4/Biñir/RSA dated at Shillong, the 9.11.88. 

That Sir, even though these two officials joined in 

N. F. Circle long long before the commencenent of the exan, 

they were issued Hall Permit in Assam Circle. 

I cb notk know Sir, as under wgich Departmental 1iles, 

they were permitted to appear in the JLO exu#  against the 

vacicies of Assam Circle although they were not the staffs of 

Assam Circle at that time, 

sn ce without I1 e -.38 they cannot becx,me th e staffs 

of Assam Circle, there how could they,  becjme eligible to 

appear in J '10 omp. exam.' 89 against the vacancies of 

Assam Circle being the staffs of N. F. Circle, 7 

That Sir, as result , these two officials when 

passef in the said exam..,, they were absorbed and posted in 

Assam Circle as J'IO in 1992. I believe it is highly illegal. 

'lb days  I am e fter passing in the same J 'IC exam., 	
01 

w zking in N. F. Circle but they are i iking in Assarn Ci ivl. e 

although we were all transferred to N. E. Circle (tiring Circle 

biftircatiori under same transfer order and was wocing as RSA 

inMcJ. F. Circle ben, re cecorning J'1O. 

5).*00000000  
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That Sir, if today they can be acaDrano dated in 

Assra then I may also be acCx)XTUdated in Assail or otherwise 

they shall have ID be takei back to N. E. Circle. 

In this connection, Sir, I had writtei necessary 

letter to both the 034TS of N.E. Circle and Assaii Circle 

but till todr, I have not yet received any reply. My 

letter nuxnbá was GCD/DPTT/9-93/7 dtd. 18.12.92 will 

all bflt$ 

That' s qhy, sir, I an reci estin g and appealing you to 

make necessary enci.zixy in this regard and'to the needful 

as early as possible. 

Sir, if you have nothing to b in this serious matter, 

then I may  kindly be in tim ate d the sane an d then I will 

appnDach to CAT• for getting ju sti Ce. 

Thanking you vxy much Sir, with respectful regards, 

I ranain. 

Yours most Sincerely, 

sd/i.. Illegille. 

(hxi GaitamKr. Des), 
J.T.0. M cxowave 

Xtangar (Axnachal Pradesh) 
Ph, NO, 03781 	2278. 

Advance copy fur kin d in fo mi at ion & n ecessary action : 

1) The C1T/N.W E, Circie/Shillong. 
The Ca1T/Ass9n Circ3. 4/Qiwehati. 
The Ge era). Secletazy, J20 (I), QIQ.. N. Delhi. 
the Circle Secretazy, N. F. Circle, shillong. 

5 The Circle Secret ely, Assail Ci räl e, Q.iwah ati. 

Sd/i- Illegible. 
(hri Gait an Kr. Des), 

J.T.O. Microwave, 
Itanagar, Arunadi al Pradesj, 

Ph. NO. 03781_2278. 



meaire 10. 

TO 
.1) The thief Geeral Mager, Telecom, 

Asst1 Circle, Ulubari, Qiwabati...7, 

2 The Chief Geera1 Id&iager. Telecom. 
• 	. 	 North Eastern Circle, shifloriL..1 9  

(Thugh proper darnel). 

NO. BF/Rip'fuc93...94/ dtd, at Di 5oUr the 25.1.93. 

aib:-. Reciest for RatriatiOfl to. ASSan Circle from N. F. it 

Circle as option was exercised for absorption in 

'Assfl Circl e at the time of bifurcation o £ N. F. Circle 

into ASSZM Circle an d N. B e  Circle. 

Mon'ble Sir, 

• 	Ispectfu11y I beg to lj before you the following 

few lines fo r favoUr of your kind consideration 1d 

• 	needful action please. 

• 	That Sir, 	' 

(1) 	I wasrecruited as P.I in 1984 (where N.E. Circle 

was a composite one). Coziipleted P1 training in 1988 

(Rked '0 Z posted under TDE,/Joxhat. Thai in 1989 I was 

trsferred to Taga under TtE/Itagar. 

(Z 	I passed. JO Omp. Exa. in 1989 an d after completion 

of tining I was made to join at Dimur asj.T.0. under 

TI:M/N agal an Cl. 

(3) 	Before biSircation of N.E. circle an d at the time of 

; completion of pI'itaining 3was an optee for Ass 

4 	 • 	Cir1e. 

U 

(4) 
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But some of my alleag.tes, who are junior to me on. 

the bais of the year of Rectt. as P.1, and acrding to 
in 

merit as per the rank aktxkzR& allotted * P.1. Training 

(in Assam Circle) are now working,in ASSR Circles  They are 

1) Sri Pradip Ghain - Recttedes P.1. in 198 5/86.. 

ranked 08 in P1 Training at (iwmti. 

(First) PI/Dibzugarh (1ate P1/23 to (Nagal an 

Rectted as JO ink 1989, (No posted at tha1thowa (D. 

asJ1ON/W. 	. 	. 	. 

Z Sri Manik Kalita (fir8t) as PI/Tezur, (latex) P1/ 

Dur, 	 PI/O.iwati. 	 . 

(He was recruitted as K later than 1984 and ranked 04 

in the training.  

3) Sri Digta Mohan Nsog, .. (First) PI/i1long (N 

P1. under T, Qawahati. 

Sinilr1y iii case of RSA cadre also" who were trained 

in sane batth , some are now working in the Assam 

Cic1.e. They .  are 

sri inil Kr. Singha, (First), ASP/Nowgn. (latex) 

RSW Dflp,. (Now. J W. Diphu. 	. . 

Sri Girish Chandra Gssami - (First) RSTepur. 

].ater ASA,'Tura, (No, J[O/Jorj at. 

6) ... 



Innx. 10. 

a 
(6) 	NOW we are fi ce (5)' JLOs. wo xkin g in N. E. Circle, 

we all were optee 	r Assan Circle. 

( Sri brajen GDgoi.. JW/Dimapur Exch. 

(b) Sri Gitorn Kr, Das. J/Itagar. 

(c Sri J. L. Shreatha, J20/Dimapu r Ex& 

(c Sri &Kr. Bhattachazyya, J2O/Seppa (A Pradesh). 

() Sri 8,Kr. Saha, JTD/Shi11ong. 

I, there:are recyest you to take up the case and 

p'cess it, sD that I may be ratriated to Assarn 

circle. I shall renain ever grateftil Sir, 

Thanking you.. 

Yours faithñilly,. 

Sri Brejen Qgoi). 

(BRIJ EN GD .GDI)) 
J.T.O. Diniapur. 

.Talephone E cho 
All necessaxy Nagalnd. 
rod.iimits. 	. 	 . 	 •. 	' 	 . 

c. 

'I 
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IXNISTMTIVE TRISUN 

KH j  GUWAHATI 

IN DIE  

'0 

O.A4 N0a88 of 1995 

Shri Gautarn Kr.Das & three others 
versus .. 

Uflion of India & Others 
AND - 

R QF i 
written Statemants submitted by the 
1ssponentNo.1,2 and 3. 

RLUTTEN STTEMENTS 

The humble xapm respondents oubmit their 
written ètatements as follows s 

flefore submitting parawise reply the tea-

pendents deem it necessary to give a brief 
)dstory of the case for proper adjudication 
of the matter which runs as follows s- 

In repGot of Thleoom Service and admjnjgtra 
'ti.n an the sovan N'rth Eastern states viz (1) Assam 

• 	 (2) ArunaChsl Pradeh (3) Manipur. (4) Méghalaya (5) 
Mizerarn (6) Neqaland and (7) Tripura were until 1987 1  

under an arninistrative control of the COHT'N.E. Circle 
• 	 Shilleng. In 1987, the N.E. Telecom Circle was bifur 

oatad and the Itate of Assarn was placed under the 
CGMTt Assam Telecom Circle with Headquarter at Ouwaha 
'ti while the ether nix states remained under the 

CGMD N.E. Telucem Circle Sh.tll.ng . Staff bUurca-

tion was carried out on the basis of asseets avajle. 
ble in tits concerned 'Circle. Options from the Circle 

• 

	

	 cadre Staff were ebtained for joining any of the two 
Circlee 

Contd..., 2 

j r 

04 



Majority of the Staff opted fir Assam Telecom Circle but it 
was not possible to acc.mmeiate all of them while at same 
time Telecom Services in the other six States *s also neededl 
to be maintained. 8,me •f the junior officials thâugh physi. 
call7 working within the Territorial Juriadjcti.n of Assam 
Circle because of their position in the gradation list were 
allotted to N.E.Circl4 

In to this partiàular case.' the four applicants of O.A. 
No40195 of Nen'ble Cat1 Quwahati. $ench as well as the p'ivate 
respondents No. 4 to Ne. 6 though opted and phyeally working 
within the territorial ,juriadjctjsn of Aesani 	because of 
their position in their respective gredati.n listi of their 
cadre they were allotted to N.E. Telecom Circle.' Posting i 
orders for all •ffiCia]. s allotted to NE. Telecom Circle were 
timely iaeue. The above four applicants were released by 
Aasajn Circle and joined NE. Telecom Circle, The other thEee 
i.e. private riepondenti No. 4 to No *  6ji were not releaee4 
in time and could not join N.E. Telecom Circle early. During 
this time applications was celled for departmental competitive 
examination for promotin toO(cadre). The above four apli.. 
oa*±Ipt canto of this suit submitted their applications to 'N.E. 
Telecom Circle where as the three private respondents submitted 
to Assam Circle. The respondents at 81. 4 and 5 thereafter 

appeared the above said competitive examination and were selec.. 
ted for promotion to JTO cadre, All the six Officials then 
working with N.E. Circle were sent.for JTO training to various 
training centres, On thur completion of the training the 
'above f.ur applicants bing selected by NJ • Circle were x 
rightly posted to N.E. Circle by the Principal of CTTC, etc. 

while the two respondents were wrongly posted to Aasam CirCle 
on this plea that they have taken their examination from Assam 
Circle, Same In the case with reependent at 81, N•, 6 else, 
In fart all the above officials sh.uld have been posted to 
fl.i .Telecem Circle had the Government's orders were implernenft 
ted tkmely.Secauae of the non-implementation of the ordere 
the mistakes in entertaining the applications before joining 
N.E Circle and the wrong posting orders issued by Principil 
training centres this anomaly,  has arisen. 

UaMIssI2jj)ii Since thLs anomaly has arisen because of the 
inaiiijjementatj. Of the  Government's •rdere administratiive 
mista)es and wrong posting orders it in fair and justified 
to trnef or the three rependenta to N.E .Circle as JTOs for 
where vacant pests are auailable otherwise we have to insiet 
for iiplimentation of the earlier Government orders which 
means that the three priirate respondents have to c,me back' 

I 	 F 

-s 



to N.E,.Circle on their original cadre then appear for JTO' 

promotion examination if they so wish. 

Hence to avoid any such hardshiptj it is pray_to 

the 11.rdehip to pass an order to transfer them tN.E. 
TeleCon Circle where vacancies in JTOA Cadre exists and 
we are ready to.accomwdate them to meet the and of the jue 

tice 

That with regard to the statements made in paragraphs 

1 to S of the application, the respondents have no comment. 

That with regard to the atatements made in paragraphs 

6.1 to 610 of the applicationj the respondents have no 

oomment t  the same being matters of records. 

That with regard 	the statement made in paragraph 

6.11 of the .epplicati•n" the respondents beg tsstato that 
the centntien of the applicant that they should also be 
accommodated in the Assem Telecom Circle because Of the 
mistake in posting in respect of the three private rospindeta 
No.4 to 6•by cancelling the original all.ttment order is 
not Correct as mistakes and wrong posting orders cannot be 
OozreotM by further wr.ng decision and orders. Inatead the 
mistake committed earlier by transfering the above 'three 
private respondents to n.E. Telecom Circle. 

That with reard to the statements made in paragraphs 
6.12to6.14 of the applicatiend the rep.ndents bog to state 
that they have no cmment, the same being matters of records. 

Contd... 4 
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56 	That with regard to the statements made In paragraphs 
6415 and 6416 of the application, the respondents beg to state 
that the submIssion of the applicant to accommodate them to 

the Assam Telecom Circle. Just because the private respendeats 
were wrongly posted to Assam Telecim Circle may net be consi-
dered. But instead the wrong pstings of the private respon-
dents No.4 to 6 be corrected by transferinq and posting them 
to the N.B.Cirale. 

66 	That with regard to the statement made in paragraph 
6.17 of the application, the respondents beg to state that 
Qevernment of Indta, MinIstry of Finance Memo No.20014/3/83. 
RXV dated 14.12.1983 ia applicable only to officials/,fficers 
who carry the Alli.India Transfer Liabilities. The facilities 

provided in this 	more are not applicable to the cadre of 

JTO which is a circle cadre which does net have All-India 

Transfer Liability in normal course and circumstances except 

in exigencies of emergnaies and national calamities etci 
That apart by various recent judgement the Hon ble Supreme 

Court held that the employees who are appointed within the 
N.rth Eastern Region ant are also residents of N.E.Reion 

they are net eligible for payment of SDA. 

That with regard to the statement made in paragraphs 
6619 of the application, the respondents beg to state that the 
request for transfer of circle cadre officials from N.E.Circle 
to any other Circle is possible only under Rule 38 for which 
applicants can submit applications in prescribed form through 
proper channel. The name will be processed, considered and 
forwarded to the concerned Circle only if the situation and 
working strength in the Circle permit to do so without 
effecting the services. The same principle may be followed 
in the case of the above 4 applicants. 

86 	That with regard to the statement made in paragraph 

6420 of the applicatien# the respondents beg to state that 
they have no comment,: the same being matters of records. 
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That with regard to the statements made in paragraphs 
621 and 6422 of the applicatien the respondents have no cetent 

That with regard to the statement made in paragraph 7 of 
the. application regarding relief e sought for, the respondentS 
beg to state that the applicants are not entitled to any of the 
reliefs •ught for in this paragraph and as such, the application 
is liable to be dismised. 

11. That with regard to the griunde of the application, the 
respondents beg to state that none of the grounds is maintainable 
in law as well as in fact and as such, the application is liable 
to be dismiaeed 

That with regard t, the statement made in paragraph 8 of 
ie applioati.n regarding interim relief, the respondents beg 
to state that in view of the facts and circumstances of the case 
no interim relief is warranted. 

That with regard to the statements made in paragraphs 9 
to 13 of the applicauon, the respondents have no comment. 

14. That the humble respondents submit that the application 
is devoid of merit and as such the same is liable to be dLsmisged1 

CRIFICA.TION 

x, shri Cmurmuj Vigilance Officer, Office of the 
Chief General ManagorN.E,Telecm Circ]e,shilleng 
as authorised, do hereby solemnly declare that the 
statements made above In the .5 Written Statements 
are true to my knowledge, belief and information 
and isign this Verification on this .X... day 
of June.,.1996 at Shilleng. 
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